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[Shri Morarka]
and Broadcasting, Irrigation and
Power, Labour, Employment and Re-
habilitation and Mines and Metals,

12.41% hra

COMMITTEE ON ABSENCE OF
MEMBERS

Nmverzewtn Reromt

Shri Ehadilkar (Ehed): I beg to
present the Nineteenth Report of the
Committee on Absence of Members
from the Sittings of the House,

12.42 hra.

RE: ORDER IN WHICH MEMBERS
ARE TO BE CALLED

Mr. Speaker: Mr. Hem Barua has
written to me, That debate is still
continuing, it has not concluded.
Therefore . . .

Bhri Hem Barua (Gauhafi): Tt does
not matter.

8hrl Hari Vishng Kamath (Hoshan-
gabad): A convention has been vio-
lated. )

Shri Hem Barma: It pains me to
say that a wvery healthy convention
Atarted by wou was deliberately wvio-
'ated by the Chairman who was pre-
siding over the proceedings of the
House during e discussion on stu-
dent unrest on ihe motion of Mr.
Mathur, Wiwy happened? On  the
23rd [ sent in my hame as an accredit-
ed spokesmap of the party and the
only spokesman of the partv I did
not get a chance on the 23rd. I under-
stood the reason for that, because
mine is a small party numerically, I
was not entitled to get a chance in
the first stage. What happened on the
second day, yesterday the 24th? The
Chairman was in the Chair. I went
to him, a thing which I normally never
do, and asked him: ‘Is my name
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there?” He said: ‘Yes, your name i&
the fourth here in the list. I proposs
to call Acharya Kripalani, and after
that I propose to call you" Then @
came down, and Acharya Kripalani,
in his generosity, said: “Do you wang
to speak before I speak?” I said, “No,
dada, you speak; after you 1 will
speak.” Then, what happened?

The convention iy this that after the
first round of speakers of the political
parties recognised as groups is over,
you give a second chance, or the
second round starts, but yesterday
what happened? I waited and waited,
Then another member of anothee
party, whose spokesman had already
participated in the debate on 23rd
November, was summoned and 1 was
bypassed completely, Not only I, the
spokesman of the Jana Sangh was
also bypassed.

It pains me very much to say that
thiz is calculated to lower the prestigs
of the House. It tantamounts to &
breach of privilege against a member,
because a healthy convention has been
established by the Speaker, and when
I came to kmow that my name was ths
fourth in the list I was satisfied in my
mind that it was the Speaker who in
his wisdom must have arranged the
list. So, vour wisdom has been chal-
lenged by the Chairman, and that has
been also violated,

After vou give a chance to every
group, that is the convention, you al-
low another spokesman, but here were
fwp people, two mecmboers helonpging
to the same group who were allowed
to speak. You may allow all the 10
or 11 members belonging to a particu-
lar group io speak, I do not have any
objection, but when I find that a fun-
damental principle has been deliber-
ately violated in this House, it pains
me, I hope and trust that that gentle-
man who was the Chairman yesterday
in your place will be removed from
the Panel of Chairman. And may ?
assure you that I am not golng to par-
ticipate in any debate whenever I find
that gentleman in the Chair because
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be deliberately violated the conven-
tion?
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Shri Joachim Alva (Kanara): When

he makes an attack on the Chairman,
we should be allowed to say a word.

Mr. Speaker: There is no need.

Shri  Joachim Alva: When th:
Chairman is attacked Jike that and
when he says that he will not speak.
it is our duty . . .

Mr. Speaker: I will have to pro-
tect the Chairman; I will do that.
Why should he do that?

Shrl Joachim Alva: There are other
issues ariting. [ must get a chance o
speak.
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Mr. Speaker: It should not be taken
as a rigid rule that one uniform prac-
tice would be followed. If sometimea
whoever is presiding departs from
that . . .

Bhri Hari Vishnu Kamath: What
will it lead to?

Shri Hem Barua: He should not
have a prepared list at all,

Mr. Speaker: It is not good if any-
thing is said against the presiding offi-
cer or any motives are imputed to him.
If these two parties have not been
given a chance, I agree that they ought
to have been accommodaled, Still the
debate is pending and I will give them
time to speak. Therce iz no question
of any breach of privilege. I will ac-
commodate both these parties,

Shri Hari Vishao Eamath: Sir, T
want to seck a clarification for future
guidance.

8bri Joachim Alva: I have to put

a question . . . (Imterruptions.)
Mr. Speaker: T have called Mr.
Alva.

Shri Joachim Alva: It has been
very unfair on the port of my estcem-
ed friend Mr. Hem Barua to make an
attack on the Chairman, Mr. Saraf, in
this fashion. Mr, Saraf has dis~harg-
ed his duty impartially and has striven
his utmost to accommodate them, I
have myself sat here from 4 to 6.30
and there were nearly forly members
and then this notorioi; bell

prestnt
{Tnferruptions )

ringer

Shrl Bade: I tuke exception 1o thia,
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Mr. Speaker: Tt s very undesirable
that this expression should be wused

for any Member; it ought not to be
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[Mr. Speaker)

used. It is not fair to call any Mem-
ber like this; it is bad.

Order of

Shri Joachim Alva: I shall tell you
why. We sit here, There were about

forty Members.
Mr. Speaker: He must withdraw
that.

Shri Joachim Alva:
till 6.30,

We sit here

Shri Hari Vishnu Kamath: He has
not withdrawn that expression, Sir.

Mr, Speaker: I will advise him to
withdraw those words,

Shri Joachim Alva: I will tell you.
Nearly forty or fifly Members sit here
leaving everything clse, but he does

like that. Coming to the peint . ..
Shri Bade: He has not yet with-
drawn it. He must be asked to with=

draw Lhose words,

Shri Joachim Alva: Personally I
wollld not withdraw the word, Sir,
but in deference to your instructions
I withdraw that,

It is not fair because Mr. Saraf, as
Chairman, strove his utmost to please
every Member and cven  said  this
much about Mr, Hem Barua, It is on
record. He said that Shri Hem Barua
had agreed that whep his party mem-
bers had spoken he would forgo his
opportunity or something to that
effect. (Interruptions).

Shri Hem Barua;

1 never agreed.
** (Interruption).

Mr. Speaker:
stand expunged.

Those words will
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Shri Joachim Alva: There has been
a time when my name was second in
the list in the debate on foreign
affairs but 1 was never called, and
I have never made a grudge about it.
We have said here several times; it is
not fair, I have great sympathy for
my hon., friecnd Shri Hem Barua; F
sympathise with him. I am sorry for
that, '

Mr. Speaker: It is finished now.
There was no nced at all,

Shri Hem Barva: Sir, on a point
of pursunal elarilication.

Mr. Speaker: There is no need.

Shri Hem Barua: I have not ac-
cused Shri Sham Lol Saraf; I have
not mentioned his name even, but
here is Shri Joachim Alva who has
misunderstood the whole thing and
has accused me for nothing, I will
tell you; my submission is that. (In-
terruption)- -even today I do not want
to speak. That is not the thing, The
thing is, or the convention is, that
after you exhaust the first round, you
give an oppurtunity to others in the
second round.

Mr. Speaker: That will be adhered
to,

Shri Hari Vishnu Eamath: In all
humility, may I submit that—I do not
mind and T am not against giving
more time 1o any gronp—to all speak-
ers or groups it may be done impar-
tially?

**Expunged as ordered by the
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Mr. Speaker: Order, order. Shri

Satya Narayan Sinha.

12.52 hrs.

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs and Communications (Shrl
Satya Narayan Simba): With your
permission, Sir, I rise to announce that
Governmen| Business during the week
commencing 29th of November, 19886,
will consist of:

(1) Consideration of any item of
Government Business carried
over from today's Order
Paper.

(2) Consideration and passing of

The Police Furces (Restriction
of Rights) Bill, 1966, as
passed by the Rajya Sabha.

The Indian Tariff (Second Am-
endment) Bill, 1966,

The Goa, Daman and Diu (Opi-
nion Poll) Bill, 1966,

The Post-Gradunte Institute of
Medizal Eduvation and Re-
gearch, wdigarh, Bill,
1866, as pased by the Rajya
Sabha.

The Sceds Bill, 1964, as passed
by the Rajya Sabha and as
reported by the Sclect Com-

mittee,
The Patents Bill, 1966, as re-
ported by the Joint Com-

mittee.

(3) Discussion on the statement
made by the Minister of State
for Home Affairs on the 9th
November, 1966  regarding
certain incidents in New Delhi
on the Tth November, 1966 on
a motion to be moved by Shri
Hukam Chand Kachwai on
Friday, the 2nd of December.
1966,
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(4) Further consideration of the
motion moved by Shri Harish
Chandra Mathur regarding
"student unrest and trouble in
recent months, on Tuesday,
the 29th Nuvember, at 500
P.M.

Consideration of a resolution
to be moved by the Minister
of Commerce secking appro-
val of the Notification regard-
ing export duly on tea.

(3

—

Time permiiting, the House will also
take up,

(i) Consideration wand passing
of the Constitution {Twenty-

third Amendment) Bill,
1966.
(ii) Consideration of motions

for reference of the Delhi
Municipal Corporation (Am-
endment) Bill, 1966; the
Road Transport Corpora-
tions (Amendment) Bill,
1966; the Eleclrivity (Sup-
ply) Second Amendment
Bill, 1968; the Delhi Water
Supply and Sewage Dis-
posal Bill, 1966; the Punjab

Municipal (Delhi Amend-
ment) Till, 1966 and Delhi
Panchayat  Samitis and

Nyaya Panchayats Bill,
1966 to a Joint Commitiee,

Consideration of motions
for modification of the Min-
isters' Residences (Amend-
ment) Rules, 1965 and the
Ministers' (Allowances,
Medical Treatment and
other Privileges) Amend-
ment Rules, 1966 given
notice of by Shri Hari
Vishnu Kamath,

The Bills which I mentioned under
item (ii) at the end are all grouped
in just one item; small item, There-
fore, you should not be afraid that 1
rave mentiovned so many Bills, If
time permits, they will be taken up.

Shri Ranga (Chittoor): In view of
the ambitlous gnd long lst of busi-

(iii)



